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 MINUTES OF THE MEETING No. 43/14 dated   22.1.2014  (held on 27.1.2014) UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DGFT
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 
 
1.         Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi
 
2      Shri O.P. Sharma, Jt. Industrial  Adviser, Deptt. of C&PC(Chem.Div), Shastri
Bhavan, New Delhi
 
3.    Shri A.K. Aggarwal, Addl.Industrial Adviser, Deptt. of C&PC(PC Division), Shastri Bhaan, New Delhi
 
4.    Shri Jasbir Singh, Consultant, Deptt. of C&PC(Chem.Div), Shastri Bhavan, New Delhi
 
5.      Shri J.P. Pahtak, Asstt. Director, DC(MSME), Nirman Bhavan, New Delhi
 
 
6.         Shri Daya Shankar, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi
 
 
The Committee first considered minutes of the NC Meeting No.42                                                                                                
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                      /14
for confirmation and confirmed and adopted the same without any change.
 
 
 
 
Case No M-193
NC No.43/14
Dated 22.1.2014 (held
on 27.1.2014) 

M/s Baroda Textile Effects Pvt. Limited, Baroda
F.No. 01/83/50/764/AM12/DES-IV/Pt.
RLA  34//24/040/202/AM12
Lic No. 3410032681 dated 22.12.2011

 
Committee considered the case as per Agenda.  Committee decided to defer the case, to re-examine the matter by C&PC (Chemicals).  Case deferred for four weeks and re-listed for 19.02.2014.
 
 
 
Case No M-194
NC No.43/14
Dated 22.1.2014 (held on
27.1.2014)    

M/ s  Chemocid Impex Pvt. Limited
F.No. 01/83/50/735/AM12/DES-IV
RLA No. 03/94/40/656/AM12
License No. 0310662542 dated 31.10.2011 

 
Committee considered the case as per agenda and decided to defer the case for four weeks for re-examination of case by TA, C&PC (Chemicals).  Re-listed for 19.02.2014
 
 
 
Case No M-195
NC No.43/14
Dated 22.1.2014 (held on
27.1.2014)  

M/ s  Shital Inds. (P) Ltd,
 F.No.01/83/50/779/AM13/DES-IV
RLA F.No.08/24/040/294/AM13
Lic.No.0810116620 dated 4.12.2012

 
Committee considered the case as per Agenda and observed that the firm has now given specification of  Methyl Tin Chloride which contains 50% water and on this basis they have sought enhancement in the quantity of Methyl Tin Chloride from 0.276 Kg to 0.770 Kg. They have also furnished production and consumption data certified by Central Excise Authority wherein Central Excise Authority have
certified that 0.710 Kg Methyl Tin Chloride have been consumed for manufacturer of 1 Kg of Tin Stabilizer.
 
            In view of above and after detailed deliberation and in light of written comments forwarded by Deptt. of C&PC(Chem Div) vide  their U.O.No.14010/25/2011-Ch.II dated 21.01.2014, Committee decided to enhance the quantity of  Methyl Tin Chloride from 0.276 Kg to 0.710 Kg without any other change in the decision of NC taken in M.No.51/83 dated 20.3.2013.
  
 RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 
 
 
 
Case No M-196
NC No.43/14
Dated 22.1.2014 (held on
27.1.2014)    

M/ s  Shital Inds. (P) Ltd,
 F.No.01/83/50/642/AM13/DES-IV
RLA F.No.08/24/040/254/AM13
Lic.No.0810115889 dated 23.10.2012

 
Committee considered the case as per Agenda and observed that the firm has now given specification of  Methyl Tin Chloride which contains 50% water and on this basis they have sought enhancement in the quantity of Methyl Tin Chloride from 0.276 Kg to 0.770 Kg. They have also furnished production and consumption data certified by Central Excise Authority wherein Central Excise Authority have
certified that 0.710 Kg Methyl Tin Chloride have been consumed for manufacturer of 1 Kg of Tin Stabilizer.
 
            In view of above and after detailed deliberation and in light of written comments forwarded by Deptt. of C&PC(Chem Div) vide  their U.O.No.14010/25/2011-Ch.II dated 21.01.2014, Committee decided to enhance the quantity of  Methyl Tin Chloride from 0.276 Kg to 0.710 Kg without any other change in the decision of NC taken in M.No.48/83 dated 27.2.2013.
 
 RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 
 
 
Case No M-197
NC No.43/14
Dated 22.1.2014 (held on
27.1.2014)    

M/ s  Shital Inds. (P) Ltd,
 F.No.01/83/50/519/AM13/DES-IV
RLA F.No.08/24/040/175/AM13
Lic.No.0810114604 dated 28.08.2012

 
 
Committee considered the case as per Agenda and observed that the firm has now given specification of  Methyl Tin Chloride which contains 50% water and on this basis they have sought enhancement in the quantity of Methyl Tin Chloride from 0.276 Kg to 0.770 Kg. They have also furnished production and consumption data certified by Central Excise Authority wherein Central Excise Authority have
certified that 0.710 Kg Methyl Tin Chloride have been consumed for manufacturer of 1 Kg of Tin Stabilizer.
 
            In view of above and after detailed deliberation and in light of written comments forwarded by Deptt. of C&PC(Chem Div) vide  their U.O.No.14010/25/2011-Ch.II dated 21.01.2014, Committee decided to enhance the quantity of  Methyl Tin Chloride from 0.276 Kg to 0.710 Kg without any other change in the decision of NC taken in M.No.50/83 dated 13.3.2013.
 
  RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 43/83-ALC1/2013 MEETING DATE : 22.01.2014
 

1

Case No.:22/51/83-ALC1/2011 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00919/AM12/ RLA File :08/24/040/00205/AM12/ Lic.No/Date:0810107664
11.01.2012

Defer Date:19.02.2014

Decision :Comments awaited form C&PC, PC Division. Deferred for 19/2/2014.
 

2

Case No.:53/47/83-ALC1/2011 Party Name:GUJARAT NRE COKE LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00842/AM12/ RLA File :02/24/040/00175/AM12/ Lic.No/Date:0210172551
17.01.2012

Defer Date:19.02.2014

Decision :The Case defer for four weeks. The case is re-listed for 19.2.2014.
 

3

Case No.:13/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00785/AM13/ RLA File :04/24/040/00199/AM13/ Lic.No/Date:0410141934
20.12.2012

Defer Date:19.02.2014

Decision :Comments awaited form C&PC, PC Division. Deferred for 19/2/2014.
 

4

Case No.:14/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00786/AM13/ RLA File :04/24/040/00193/AM13/ Lic.No/Date:0410141933
20.12.2012

Defer Date:19.02.2014

Decision :Comments awaited form C&PC, PC Division. Deferred for 19/2/2014.
 

5

Case No.:59/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00893/AM13/ RLA File :05/23/040/00387/AM13/ Lic.No/Date:0510341407
20.12.2012

Defer Date:19.02.2014

Decision : The Committee considered the case as per agenda and deferred the case. Re-listed for 19.2.2014
 

6

Case No.:50/47/83-ALC1/2012 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00884/AM13/ RLA File :03/94/040/00803/AM13/ Lic.No/Date:0310717970
21.12.2012

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(PC Division). Re-listed for 19.2.2014.
 

7

Case No.:2/47/83-ALC1/2012 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00836/AM13/ RLA File :05/24/040/00303/AM13/ Lic.No/Date:0510341619
26.12.2012

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and noted that the reply given by the firm is incomplete. The Committee decided that Technical Authority, DIPP should call for the complete details from the firm. Letter to be issued by TA. Accordingly the case may be re-listed on 19.2.2014.
 

8

Case No.:4/51/83-ALC1/2012 Party Name:TCPL PACKAGING LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00910/AM13/ RLA File :03/95/040/00797/AM13/ Lic.No/Date:0310719967
09.01.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. Letter issued on 22.1.2014 for Central Excise Data. The case is re-listed for 19.2.2014.
 

9

Case No.:26/52/83-ALC1/2012 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00945/AM13/ RLA File :03/95/040/00746/AM13/ Lic.No/Date:0310720272
10.01.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The firm has requested to allow some time to give reply to the D/L reminder dated 24.12.2013. The Committee decided to defer consideration of the case for four weeks. Re-listed for 19.2.2014.
 

10

Case No.:5/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00106/AM14/ RLA File :17/24/040/00075/AM13/ Lic.No/Date:1710005215
31.01.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. E-mail to be issued for had copy. The case is re-listed for 19.2.2014
 

11

Case No.:25/7/83-ALC1/2013 Party Name:ATUL LIMITED, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00126/AM14/ RLA File :08/24/040/00460/AM13/ Lic.No/Date:0810119674
21.03.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem. Div). Re-listed for 19.2.2014.
 

12

Case No.:26/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00127/AM14/ RLA File :17/24/040/00088/AM13/ Lic.No/Date:1710005269
21.03.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. E-mail issued on 15.1.2014 for hard copy. The case is re-listed for 19.2.2014
 

13

Case No.:33/7/83-ALC1/2013 Party Name:EXCEL CROP CARE LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00134/AM14/ RLA File :03/94/040/01107/AM13/ Lic.No/Date:0310729102
21.03.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem. Div). Re-listed for 19.2.2014.
 

14

Case No.:27/7/83-ALC1/2013 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00128/AM14/ RLA File :03/95/040/00958/AM13/ Lic.No/Date:0310729642
26.03.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee observed that the firm through letter dated 15.1.2014 has furnished the  Data certified  by CA for fixation of norms.  Committee decided to call for Production & Consumption Data duly certified by Central Excise. E-mail to be issued.  The case is re-listed for 19.2.2014.
 

15

Case No.:13/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00114/AM14/ RLA File :03/94/040/00935/AM13/ Lic.No/Date:0310730096
02.04.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail to be issued. The case is re-listed for 19.2.2014.
 

16

Case No.:14/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00115/AM14/ RLA File :03/94/040/00919/AM13/ Lic.No/Date:0310730086
02.04.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail to be issued. The case is re-listed for 19.2.2014.
 

17

Case No.:15/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00116/AM14/ RLA File :03/94/040/00934/AM13/ Lic.No/Date:0310730093
02.04.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail to be issued. The case is re-listed for 19.2.2014.
 

18

Case No.:47/7/83-ALC1/2013 Party Name:CHEMCON SPECIALITY CHEMICALS P LTD Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00148/AM14/ RLA File :34/24/040/00316/AM13/ Lic.No/Date:3410036586
05.04.2013

Defer Date:19.02.2014

Decision :Commenta awaited from Deptt. of C&PC(Chem. Div). Re-listed for 19.2.2014.
 

19

Case No.:11/17/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00184/AM14/ RLA File :08/24/040/00049/AM14/ Lic.No/Date:0810121064
14.05.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. E-mail issued on 18.9.2013. Reminder issued on 16.12.2013. The case is re-listed for 19.2.2014.
 

20

Case No.:47/17/83-ALC1/2013 Party Name:MARUTI MULTICHEM PVT. LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00220/AM14/ RLA File :08/24/040/00048/AM14/ Lic.No/Date:0810121118
15.05.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem Div.). Re-listed for 19.2.2014.
 

21

Case No.:75/17/83-ALC1/2013 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00248/AM14/ RLA File :03/95/040/00121/AM14/ Lic.No/Date:0310734628
16.05.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The firm has requested to allow some time to give reply to the D/L issued by DIPP. The Committee decided to defer consideration of the case for four weeks. Re-listed for 19.2.2014.
 

22

Case No.:92/17/83-ALC1/2013 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00265/AM14/ RLA File :03/94/040/00097/AM14/ Lic.No/Date:0310734662
16.05.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem. Div). The case is re-listed for 19.2.2014.
 

23

Case No.:45/17/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00218/AM14/ RLA File :08/24/040/00062/AM14/ Lic.No/Date:0810121195
17.05.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem Div). Re-listed for 19.2.2014.
 

24

Case No.:23/17/83-ALC1/2013 Party Name:MAHAK DYECHEM INDUSTRIES Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00196/AM14/ RLA File :08/24/040/00065/AM14/ Lic.No/Date:0810121258
20.05.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail to be issued. The case is re-listed for 19.2.2014.
 

25

Case No.:95/17/83-ALC1/2013 Party Name:AIMCO PESTICIDES LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00268/AM14/ RLA File :03/94/040/00124/AM14/ Lic.No/Date:0310735095
21.05.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem Div). Re-listed for 19.2.2014.
 

26

Case No.:24/17/83-ALC1/2013 Party Name:MCFILLS ENTERPRISES P LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00197/AM14/ RLA File :08/24/040/00060/AM14/ Lic.No/Date:0810121307
22.05.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem Div). Re-listed for 19.2.2014.
 

27

Case No.:34/17/83-ALC1/2013 Party Name:MCFILLS ENTERPRISES P LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00207/AM14/ RLA File :08/24/040/00077/AM14/ Lic.No/Date:0810121306
22.05.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem Div). Re-listed for 19.2.2014.
 

28

Case No.:48/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00221/AM14/ RLA File :05/23/040/00046/AM14/ Lic.No/Date:0510354795
22.05.2013

Defer Date:19.02.2014

Decision : The Committee considered the case as per agenda and deferred the case. Re-listed for 19.2.2014
 

29

Case No.:94/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00267/AM14/ RLA File :03/94/040/00018/AM14/ Lic.No/Date:0310735294
22.05.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data. E-mail issued on 21.11.2013. Reminder issued on 13.1.2014. Re-listed for 19.2.2014
 

30

Case No.:27/17/83-ALC1/2013 Party Name:MARUTI MULTICHEM PVT. LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00200/AM14/ RLA File :08/24/040/00074/AM14/ Lic.No/Date:0810121378
24.05.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem Div.). Re-listed for 19.2.2014.
 

31

Case No.:26/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00199/AM14/ RLA File :05/23/040/00064/AM14/ Lic.No/Date:0510355507
29.05.2013

Defer Date:19.02.2014

Decision : The Committee considered the case as per agenda and deferred the case. Re-listed for 19.2.2014
 

32

Case No.:32/17/83-ALC1/2013 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00205/AM14/ RLA File :05/24/040/00055/AM14/ Lic.No/Date:0510355647
30.05.2013

Defer Date:19.02.2014

Decision :D/L dated 29.10.2013 issued by DIPP. The case is re-listed for 19.2.2014.
 

33

Case No.:31/17/83-ALC1/2013 Party Name:FIRE SAFETY DEVICES PVT. LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00204/AM14/ RLA File :05/23/040/00074/AM14/ Lic.No/Date:0510355906
31.05.2013

Defer Date:19.02.2014

Decision :D/L dated 26.11.2013 issued by DIPP. Reminder issued by this office on 15.1.14. The case is re-listed for 19.2.2014.
 

34

Case No.:99/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00272/AM14/ RLA File :03/94/040/00163/AM14/ Lic.No/Date:0310736375
03.06.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and noted that Central Excise Data from the firm has been received and sent to Deptt. of C&PC(Chem Div.) on 26.12.2013. The case is re-listed for 19.2.2014.
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35

Case No.:58/17/83-ALC1/2013 Party Name:BIC AUTO PVT.LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Rejected

HQ File :01/83/050/00231/AM14/ RLA File :05/23/040/00073/AM14/ Lic.No/Date:0510356373
06.06.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm did not reply the deficiency letter dated 2/9/2013 issued by the DIPP. Reminder dated 21.11.2013 issued by this office. 

RLA concerned may take necessary action under para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

36

Case No.:98/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00271/AM14/ RLA File :03/94/040/00180/AM14/ Lic.No/Date:0310738031
18.06.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and noted that Central Excise Data from the firm has been received and sent to Deptt. of C&PC(Chem Div.) on 26.1.2014. The case is re-listed for 19.2.2014.
 

37

Case No.:101/17/83-ALC1/2013 Party Name:STAHL INDIA PVT LTD Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00274/AM14/ RLA File :04/24/040/00029/AM14/ Lic.No/Date:0410147325
20.06.2013

Defer Date:19.02.2014

Decision :D/L dated 3.9.2013 issued by Deptt. of C&PC(PC.Div). Reminder issued by this office on 16.1.2014. Re-listed for 19.2.2014.
 

38

Case No.:61/17/83-ALC1/2013 Party Name:ADVANCE HOME AND PERSONAL CARE LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00234/AM14/ RLA File :05/23/040/00103/AM14/ Lic.No/Date:0510357858
21.06.2013

Defer Date:19.02.2014

Decision :D/L dated 29.10.2013 issued by DIPP. Reminder issued by this office on 15.1.2014. The case is re-listed for 19.2.2014.
 

39

Case No.:70/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00243/AM14/ RLA File :05/23/040/00097/AM14/ Lic.No/Date:0510357867
21.06.2013

Defer Date:19.02.2014

Decision : The Committee considered the case as per agenda and deferred the case. Re-listed for 19.2.2014
 

40

Case No.:1/15/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00170/AM14/ RLA File :17/24/040/00039/AM14/ Lic.No/Date:1710005397
26.06.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. E-mail issued on 15.1.2014. The case is re-listed for 19.2.2014
 

41

Case No.:58/26/83-ALC1/2013 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00381/AM14/ RLA File :03/94/040/00280/AM14/ Lic.No/Date:0310740372
04.07.2013

Defer Date:19.02.2014

Decision :D/L dated 27.11.2013 issued by Deptt. of C&PC(PC.Div). Reminder issued by this office on 16.1.2014. Re-listed for 19.2.2014.
 

42

Case No.:2/19/83-ALC1/2013 Party Name:PUNJAB CHEMICALS AND CROP PROTECTION LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00281/AM14/ RLA File :03/95/040/00198/AM14/ Lic.No/Date:0310741056
10.07.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(Chem. Div). Re-listed for 19.2.2014.
 

43

Case No.:27/26/83-ALC1/2013 Party Name:KIM CHEMICALS LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00350/AM14/ RLA File :03/94/040/00303/AM14/ Lic.No/Date:0310741761
17.07.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 17.1.2014 issued by Deptt. of C&PC(PC.Div). Re-listed for 19.2.2014.
 

44

Case No.:34/34/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00569/AM14/ RLA File :17/24/040/00055/AM14/ Lic.No/Date:1710005451
18.07.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.12.2013. The case is re-listed for 19.2.2014.
 

45

Case No.:1/19/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00280/AM14/ RLA File :17/24/040/00061/AM14/ Lic.No/Date:1710005463
30.07.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. E-mail issued on 15.1.2014. The case is re-listed for 19.2.2014
 

46

Case No.:4/19/83-ALC1/2013 Party Name:VIVIMED LABS LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00283/AM14/ RLA File :09/24/040/00199/AM14/ Lic.No/Date:0910056980
01.08.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. Letter issued on 22.1.2014. The case is re-listed for 19.2.2014.
 

47

Case No.:67/26/83-ALC1/2013 Party Name:GREENPLY INDUSTRIES LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00390/AM14/ RLA File :02/24/040/00057/AM14/ Lic.No/Date:0210192629
02.08.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail to be issued. The case is re-listed for 19.2.2014.
 

48

Case No.:111/26/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00434/AM14/ RLA File :08/24/040/00196/AM14/ Lic.No/Date:0810123502
05.08.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. E-mail issued on 21.11.2013. Reminder issued on 16.12.2013. The case is re-listed for 19.2.2014.
 

49

Case No.:4/35/83-ALC1/2013 Party Name:SMI COATED PRODUCTS PVT. LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00613/AM14/ RLA File :03/95/040/00395/AM14/ Lic.No/Date:0310747475
29.08.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 24.1.2013 issued by DIPP. The case is re-listed for 19.2.2014.
 

50

Case No.:4/39/83-ALC1/2013 Party Name:AIMCO PESTICIDES LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00639/AM14/ RLA File :03/94/040/00556/AM14/ Lic.No/Date:0310751344
26.09.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 19.2.2014
 

51

Case No.:1/35/83-ALC1/2013 Party Name:SERVO PACKAGING LTD., Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00610/AM14/ RLA File :25/24/040/00006/AM14/ Lic.No/Date:2510004201
31.10.2013

Defer Date:19.02.2014

Decision :Comments awaited from Deptt. of C&PC(PC Div). Re-listed for 19.2.2014.
 

52

Case No.:2/35/83-ALC1/2013 Party Name:BASIC WATER NEEDS INDIA PRIVATE LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Approved

HQ File :01/83/050/00611/AM14/ RLA File :25/24/040/00007/AM14/ Lic.No/Date:2510004202
31.10.2013

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the  written recommendation of DIPP vide their U.O.No.7/322/2013-TSW   dated 23.1.2014  the Committee decided to approve the case  as under :-
 
  Export Item
 

S.No. Item of Description Quantity
1. Ceramic Candles for house Hold Type water

Filter (Consisting of Ceramic Filter with Cap)
37500 Numbers

 
Import Item
 

S.No. Item of Description Quantity
1. Water Filter Parts (Ceramic Filter with Cap) Net to net

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

53

Case No.:3/35/83-ALC1/2013 Party Name:SAINT-GOBAIN GLASS INDIA LTD Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Approved

HQ File :01/83/050/00612/AM14/ RLA File :04/24/040/00172/AM14/ Lic.No/Date:0410151916
14.11.2013

Defer Date:

Decision : : The Committee considered the case as per agenda.  Based on the  written recommendation of DIPP vide their U.O.No.7/225/2013-TSW   dated 24.1.2014  the Committee decided to approve the case  as under :-
 
  Export Item
 

S.No. Item of Description Quantity
1. Laminated Safety Glass 1 Sq. Mt.

 
Import Item
 

S.No. Item of Description Quantity
1. Relevant thickness Float Glass 1.2 Sq. Mt. /Sq. Mt. content

in export product
2. Relevant thickness Poly Vinyl Butyral Butacite

Intrlayer
1.1 Sq. Mt. /Sq. Mt. content
in export product

3. Mirror Button Metal Net to net
4. Enamel Paint 0.007333 Kg
5. Eskal 15 powder Chemical 0.0061 Kg
6. Stainless Steel cloth Furnace Tooling cloth

width 45 mm GSM 1645/Sq. Mt.
0.00073 Meter

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

54

Case No.:81/42/83-ALC1/2013 Party Name:LONA INDUSTRIES LIMITED Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00776/AM14/ RLA File :03/95/040/00517/AM14/ Lic.No/Date:0310757865
14.11.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 16.1.2014. The case is re-listed for 19.2.2014.
 

55

Case No.:1/39/83-ALC1/2013 Party Name:ACCUMETRIC SILICONES PVT LTD Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00636/AM14/ RLA File :04/24/040/00160/AM14/ Lic.No/Date:0410152274
27.11.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to refer the case to Deptt of C&PC(PC Div) for comments. The case is re-listed for 19.2.2014.
 

56

Case No.:2/39/83-ALC1/2013 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00637/AM14/ RLA File :31/83/040/00101/AM14/ Lic.No/Date:3110061566
16.12.2013

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 19.2.2014
 

57

Case No.:1/43/83-ALC1/2013 Party Name:CALIBRE CHEMICALS PVT.LTD. Meet No/Date:43/83-ALC1/2013
22.01.2014

Status:Case Deferred

HQ File :01/83/050/00814/AM14/ RLA File :03/94/040/00750/AM14/ Lic.No/Date:0310766069
13.01.2014

Defer Date:19.02.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 19.2.2014

  
  
Date:30.01.2014
Place:New Delhi

Daya Shankar
Dy. Director General of Foreign Trade 
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